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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

F" 	 ORDER SHEET 

Original APplicatoNo. /0 

Misc. Pett.jon No. / 

Contempt Petition No./ 

Review Applicatjon 'No./ 

Appi ica nt (s) 

- Vs 0  - 

Respondent (s) 

Advocctte 
•' for the applicant  (s) Pyt\ ~~Lc,, 

Advo.c&te for the respondent (s) 

Noe.s of the Registry 	Date 	 Order of the Tribunal 
I 

tLS application is .iu 
forro but not -V,  time 	

10.4.200 

Conofl: 	; 	 n iS 

fted. / f;( 

vide IPO/B 
Dated..:..

'-'  

1$. 

rJS 	cQA\ 

Heard Mr. B. Sarma, learned 
counsel for the applicant. 

Issue notice to show cause 

as to why the application shall 
not be admitted. 

Mr. B.Sarma, learned counsel 
for the applicant prayed for  xx 
interim order. No such order is 

necessary. However, it is made 

clear that any appointment to the 

selection shall be subject to the 

outcome of the application. 

List on 12.5.2003 for 

admission. 

fr .  
1 	 0k71  i,% W 

No 	
' 

•/A/0 	 24  4 1  V 

mb 

.12.5.2003 

Vice-Chairman 

List again on 20.5.2003 for 
admission. 

an 

O2 	
- 	

XLL 	ft 
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20.5.2003 Present : The Hon'ble '& Justice 
N. GhowdhuIy, ViceChairman. 
The Hon'bie Mr. S.IK. Hajra, 
Administrative Nmber. 

AD-A 	LLiJ- 

''r 	'LL 

• 	Service is ôomplete. The responderfl 
may file' written statement, if any. 

List again On 17,6.2003 for 
admission. 

airman 
mb 

17.6.2003 Present : The Hon'bie Mr. Justice D.N 4  
Ch owdhury, Vice-Chairman. 
The Hon'ble W. R.K.Upadhya 
Methber (A); 

None appears for the appiicant 
Mr. A. Deb Roy, learned Sr. C.G.S.C. app 
•aring on behalf of the tespondents prayer 

f9r,time for filing reply., Ptayer is 
/ 	 allowed. 

4111-  

List again on 25.7.2003 for 
admission. Endeavour shall be made to 
dispose of the same at the admission 
stage . - 

Jvmber 	 'Vice-.Chalrrnan 
mb 

25.7.2003 Present : The Hon'ble Mr. Justice D.N. 
Chvdhury-, Vice-Chairman. 
The Hon'ble Mr. N IT). Dayal, 
Nmber (A).' 

Heard W. B. Shàrma, learned counsel 
for the applicant and also Mr.' A. Deb Roy, 
learnd Sr. C.G.S.C. eor the respondents. 

Respondents have filed written state 
me M. 

I LOnsidering the facts and circumstand 
of thecase, the application is admitted-
and the matter, may now be listed to hearing 
on 19.8.2003. The respondents are also 
directed to produce the connected records. 

Nmer 	 Vice-Chairman 
mb 
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O.A. 76/2003 

19.8.2003 	Present : The Hon'ble Sri K.V. 
Prahaladan, 
Administrative Wrnber. 

List again on 16.9.2003 for 

hearing. 

Nmber 

mb 

• 	 16.9.2003 	No Division Bench is sitting. 

List again on 6.11.2003 for hearing. 

Mrnber 

mb 
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16.6.2004 Present: The Honble nt. Bharati Ro 
Member (J 

• 	 The Hon'ble Shri. K.V.Prah- 
ladan, Member (A). 

At the request made by learned 

counsel for the parties the matter is 

• 	 posted on 17.6.2004 for hearing. 

4ember (A) 	 Member (J) 

bb 
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22.7.2004 Present : The Hon'hle Sri K.\T. Sachida 
nandan, Member (J). 

The Hon'bie Sri T.V. Prahi- 
• 	 adan, Member (). 

Heard learned counsel for the 

parties. Hearing concluded. 

Judgment delivered in open Court, 

kept in separate sheets. The 

application is dismissed in terms 

of the order. No order as to 

costs. 

Member (7k) 	 Member (J) 

NN 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWA}iTI BENCH 

76/2003. 

DATE OF DECISION 22.7.2fl flit
s  

• • • , •$,h_ii, JJ,dip, jJpjIy.ar1. 	, • , • • • • • • • , •,• , • • , • • • • • • • .APPLIChNT(S) 

S • • • j •Eri .B.h.a.s,k.aT. Fnt1. • • . . 	. . . . . ... . . . . . . • . . . , . . .ADVOCATE FOR THE 
APPLICANT(S). 

VERSUS- 

• • •:. • • .i.o,n P. JP?. . 9: •. • • ...................... RESPONDE?T(S) 

/ 

..... ....... ADVOCATE FOR THE 

RESPONDENT(S). 

TH }0N'BLE MR. K.v. PRPJTLADAN, JUDTCTL MEMBER. 

THE HOIN'BLE MR. K.V. PRAHLDN, ADMTNTSTRATT17F MEMBER. 

1. 	hether Reporters of loôal papers may be allowed tqee the 
judgment . 

2.. To be referred to the Reporter or not? 

3• 	N 	their Lordships wish tosee the Lair copy of
dgment 7 

4. 

	

	Whether the judgment is to be circulated totlother Benches ? 

dgrnent delivered by Hon' bi e Mber (J). 
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CFNTR7'L 7'DMTNISTR7'TTVE TRIBTff7'L, GUW7'P7'TT BTNCT-T. 

Original 7'pplication No. 76 of 2003. 

Date of Order : This the 22nd flay of July, 7flfl. 

The Hon'hle ShriTC\7.SaChidaflafldafl, judicial Member. 

The Hon'ble Shri K.\7.Prahladan, 7'dministrative Member. 

Shri Udip Narayan Das, 
Son of Shri Murulidhar Das, 
Resident of No.1, Negheriting Grant village, 
P.O. Negheriting, Dust. Golaghat, 7'ssa.m 	...7'pplicant 

By 7\dvocate Shri Bhaskar Sarma. 

- Versus - 

Union of India, 
Through the Secretary to the Govt. of Tndia, 

Ministry of Communications, 

New Delhi-liD f101. 

Chief Postmaster General, 
7'ssam Circle, 

Meghdoot Rhawan, 
Guwahati-7810fll. 

Superintendent of Post Offices, 
Sibsagar Division, 

jorhat-1, 7'ssam. 

Shri Pankaj Kumar Das, 
Son of Shri Rajat flas, 
Employee of Golaghat Post Office, 

P.O. Golaghat, 7'ssam. 	
. . .ReSpOndeflts 

By 7'dvocate Sri 7'.Deh Roy, Sr.C.G.S.C. 

ORD F R (OR7'L) 

K .V. SACHIDNND7kN, JUDTCTkL MEMBER, 

The main averment of the applicant in tehe 0.7' is 

that as per the provisions of the Recruitment Rules of ED 

7'gents the persons seeking employment to the post should 

be a 'permanent resident of the locality' where one has to 

be appointed. 

2. 	The respondents have filed a detail written 

statement containing that the process of selection was 



-2- 

conducted where 8 (eight) persons were attended the 

selection and the 4th respondent was appointed after 

having acquired the highest marks in the T-TLC F.xamination. 

Whereas the applicant has acquired the lew marks far from 

the gradation of the 11th  respondent. Therefore, 11th 

respondent was appointed. It is also contended that the 

rule stipulated for such selection is no longer in 

existence as the Chief Postmaster General, Guwahati vide 

his letter dated 10.1-0.2flflfl the selection for appointment 

' I  

to ED posts permanentresidence in vill8ge/delivery 

jurisdiction of the ED post office need not be insisted 

upon as pre condition. Therefore, there is no fault in the 

selection process. 

3. 	We have heard Shri Bhaskar Sarma l  learned counsel 

for the applicant and ri A.Deb Roy, learned 

for the respondents. The learned counsel has taken us to 

the various materials, pleadings and records. We have 

given due consideration to the arguments made by them. The 

1 	short facts for consideration is that the 4th respondent 

who was appointed on merit in the selection process is not 

a permanent resident of Negheriting area. The forcefull 

contention that the applicant's counsel pressed before us 

is that since he is not the resident of the area the 

selection of 4th respondent is vitiated by wrong 

selection. The learned counsel for the respondents has 

taken us to the decision taken by the Chief Postmaster 

General on the subject. 
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On the very outset and on going through the nnexure-1 

intimation letter sent to the applicant dated 3.1.2flfl3 which 

a requisition sent by the Superintendent of Post Offices 

o the Employment Exchange, wherein it is specifically made 

lear that candidates belonging to places other than post 

office village can also apply for the post and such candidate 

should shift the residence to P0 village in the evei*of his 

selection. The selected candidate should produce a proof to 

that effect within the date prescribed by the authority. 

Apart from that it is also pointed out by the learned counsel 

that the Chief Postmaster General letter and instruction on 

iI.the subject that "selection for appointment to Ed posts 

jpermanent residence in village/delivery jurisdiction of the 

Eb Post office need not be insisted upon as pre-condition. 

Therefore, the Service Rules for Postal ED Staff (Eighth 

Fdition of Swamy's Compilation)as pointed out by the learned 

counsel has no longer in force. Moreover, weof the 

considered view that from the above observation the 

respondents cannOt fault with the selection on the basis of 

such a misinterpretation of rules. Apart from that we find 

that the applicant was in a very low rank out of the A(eight) 

candidates in the process of selection even assuming the O.\ 

is allowed he is nowhere to be for selection. In the 

circumstances O.A is devoid of merit and accordingly the same 

'I is dismissed. No order as to costs. 

K.V.PRAHLADAN 
	 K.V.SACHIDANANDAN 

ADMINISTRATIVE MEMBER 
	 JUDICIAL MEMBER 
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9 	IN THE CENT LL ADMINTRAT yE TRIBUNAL :: GUWiHATI BENCH 

O.A. No. _J/2003 

Sri Udip Narayan Das 	 . . . pplicant 

I 	 Vs. 

Union of India & Others. 	. . . Respondents. 

SYNOP SIS  

3.1. 2003 - 	Requisition was sent to the local, employment 
change, Golaghat to nominate as many as 

candidates for appointment to the post of 
GUS, 8PM. 

t 	22.1.2003 - 	Supt of Post Office sent anintimation 	to the 
applicant regarding spotnsorship of his name 
for the post of GUS, 8PM. 

5.2.2003 - 	Letter to the applicant informing the date of 
interview. 

10.2.2003 Letter to the applicant informing that interview 
schedule to be held on 11.2.2003 is hereby 
deferred to 19.2.2003. 

17.3.2003 - 	Pleader's notice to the concerned authority 
regarding irregulat 	poinpnent. 

18.3.2003 - 	Local news paper l.4jd the irregular 
selection of the candidate. 

/ 

/ 
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LJ 
THE CENTBL ADMI NIS TMT I yE TRI BUNAL 

GJ AHATI BENGI 

(An application under Section 19 of the Administrative 

Tribunal Act,1985) 

Title of the Suit : 0.A.NO. -A of 2003. 

• 	Shri Udip Narayan Das: Applicant 

—Vs.- 

Union of India & QrS. Respondents. 

kNDEX 	 - 

• .11 t.No. ANNEXURE 	 Particulars 	Page No. 

Application 	i— 8 
. 	

V 	 Verification 	9 
3, 	1 	 Requisition  

dt. 3.1.03 

2 	 Letter 
dt. 22.1.2003 

• 	3 	 Letter 
dt. 5. 2.2003 

/ 

.6. 	4 	 Letter 
dt. 10. 2. 2003 

7. 	
V 	 Letter of 

V 	 • 	. 	
• 	Gaonbura 

• 	 dt.25.2.2003 

	

• 	 FILE BY 	 V  

	

• V 	 . 	For use of Tribunal Of f ice 

(BHASKAB KR.SAflMA) 	Date of filing: 
• 	 V 

	

• . 	 ADVOCATE . 	V 	
Registration No.: 	 V 	

V 

• 	 . 	.. . REGI$TB,j 



IN THE CENTRAL ADMINISTMTIVE TRIBUNAL : 

GUWAHATI BENCH 

( An Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

O.A. NO. 	 OF 2003. 

BETWEEN: 

Sri UdipNarayan.Das, 

Son of Shri Murulidhar Das, 

Resident of No.1, Negheriting Eant Village, 

P.O. Negheriting,District Golaghat,Assam. 

.. ... . .. APLICAT 

AND 	. 

1... Union of India, 

Through. the Secretary to the Government of 

India, Ministry of Communication, 

New Delhi—hO 001. 

Chief Post Master General, 

Assarn Circle, 

Meghdoot Ehawan, 

Guwahati-781 001. 

Superintendent of Post Offices, 

Sibsagar Division, 

Jorha-t-1 9  Assam. 

contd...2 

2 



S 
tj 

-J 

-2- 

4. Shri Pankaj Kumar Das, 

Son of Shri Rajat Däs, 

mployee, of Golaghat Post Office, 

P.O. GOlaghat, 

District Golaghat,' Assam. 

.BLSPOINTS 

1. Particulars of Order against which this 

Application is made. 

Irregular Selection of Respondent No.4 to the 

Post of $ S P M, Negheriting E D , S 0 as held on 

19.2. 2003. 

2.. Jurisdiction of the Tribunal. 

The applicant declares that the subject matter 

of this application is within the jurisdiction of this 

Hori'ble Tribunal, 

The applicant further declares that the applica- 

tion is within the limitation prescribed under Section 

21 of the Administrative iibunals Act,1985. 

hcts ofthe c ase  

4.1 	That the applicant isa citizen of India and is a 

permanent resident of Negheriting Grant Village, P.O. 

Negheriting, District Golaghat, Assam, as such he is 

entitled to all the rights, protections and privileges 

as guaranteed under the Constitution of India. 

contd...3 



4.2 	That the applicant begs to state that a 

requisition was sent to the local Employment Exchange 

for the names of candidates for appointment to the 

post of 'Gramin Dak Sevok ' SPM(f or Short GDS SPM ) 

at Negheriting E D S 0. Consequently, the Respondent. 

No.3 issued a letter to the applicant vide Memo No. 

A3/P/ Negheriting EDSO dated at Jorhat the 22.1.2003 

informing theapplicant that his name has been sponsored 

by the District Employment Exchange, Golaghat for af ore 

said post. The latter further directed that he should 

submit an application with full particulars on or before 

3.2.2003. 

It is pertinent to mention herein that Report 

of Justice Talwar Committee, on Postal Extra Departmental 

System, has recommended that the nomenclature 'Extra-

departmental System' be changed to 'Rural Postal System' 

and the Extra—Departmental Agents' be called 'Rural Postal 

Employees or Gramin Dak Karmachari, which is published 

in Swamy's Compilation of Service Rules for 
!0 St8 1  E D 

Staff. 

A copy of the Requisition dated 3.1.2003 and 

the letter dated 22.1.2003 are annexed hereto 

and marked as Annexure— I & 2 

4.3 	That the applicant begs to state that the Respon- 

dent No.3 had issued another Memo No. A3/P/Negheriting 

contd... .4 
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to the applicant whereby he was directed to attend office 

on 11.2.2003 for the Selection of GOS .SPIv1 Negheriting 
.d 	.. 

EDSO. Subsequently, the applicant, another letter No. 

A3/P/Neghereting EDSO dated 10.2.2003 whereby it was 

informed that the Selection process in respect of GDS 

5PM Neghereting EDSO Scheduled to be held on 11.2.2003 is 

hereby deferred to 19.2.2003. 

A copy of the letter No.43/P/Neghereting dt.5.2.03 

and Copy of the letter No.A3/P/Neghereting ESO dt. 

10.2.2003 are annexed hereto and marked as Annexure 

—3 and 4. 

.4.4 That the applicant begs to state that the applicant 

was present in the Selection Process held on 19.2.03 and 

on the same day the name of the selected candidate was 

announced and the Respondent No.4 got the Selection for the 

aforesaid post. It is pertinent to mention herein that the 

person seeking employment as GDS 5PM must be permanent,of the 

village where the post office is located. But the respondent 

No.4 is not a permanent resident of the Neghereting Village 

or localities from which the candidates are required to be 

nominated. The applicant further begs to state that ' Shri 

Samiran Das, Gaonbura of the Neghereting Village wrote a 

letter on 25.2.03 informing the concerned authority that 

Respondent No.4, is not a permanent resident of Neghereting 

Post Office, in fact, he resides in the quarter of Dergacn 

Post Office as his I ahter is working in the said Post office, 

contd... .5. 
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and therefore, a request is made for the appointment of I 
the person who Is a permanent resident of the village 

Negheriting. But the concerned authority did not pay 

any heed. . 

A copy of the letter dated 25.2.2003 is 

annexed hereto and marked as 

4.5 	That the applicantbegs to state that the 

applicant verbally intimated to concerned authority 
,&e I'QC-tec 

that they have irregularlyo)med Respondent No.4 

who is not a permanent resident of the Negheriting 

Post Office but the concerned authority did not pay 

any heed.. and simply said that Respondent No.4 was 

Selected for such post as per merit and possess of 

• 	properties which is not a requirement as per relevant 

rules. Finding no way the applicant send a Pleader's 

Notice on 17.3.2003 to the concerned authority alleging 

irregular appointment to he Post of GDS SPM, Negheri 

ting EDSO.. But no satisfactory reply was given. 

4.6 	That the applicant begs to state that the 

applicant worked as nominee of his father from time to 

time in the said post office when his father remaired 

on leave. 

4 • 7 	That the petitioner begs to state that the local 

daily news paper named Amar Asom published from Guwahati 

and Jorhat had highlighted on 18.3.2003 about the selec- 

tion of the candidate and the said paper also stated 

contd.. .6 
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that the Selected candidate is not a permanent resident 

of thesaid..post office and in fact, he is a permanent 

resident of Palashbari. The said News paper further 

highlighted that the said Selected Candidate was 

trying to collect the certificate of permanent resident 

of Neghereting area. 

4.8 That the applicant respectfully submits that 

the Respondents violated the prescribed rules ofrecruit- 

inent. 

4.9 9  That the applicant begs to state that unless the 

Hon'ble Tribunal intervene in the matter great hardship 

will be caused 	to this applicant because other candi- 

dates are not interested for, the said post except 

Respondent N. 4 who is not a permanent resident of the 

aforesaid post Office. 

4.10 That this application has been made bonafide and 

for the cause of justice. 

4.11 Grounds for relief with legal provision. 

a) For that the respondent authority did not make 

a fair selection. No relevant rule was I ollbwed as regards 

the eligibi-lity of the Respondent No.4 for which his 

Selection is liable to be set aside. 

contd, .7 
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b) For that the respondent toa3 has made 

Selection of Respondent No. 4 arbitrarily and in 

abuse of his power which he has not exercised in 

adcordance with relevant rules. 

	

4.12 	. 	tails of  _remedies exhausted.. 

The applicant states that he has no other 

alternative and other efficacious remedy then to file 

this application. 

	

4.13 	Matter not previously filed or pending with 

any other Court. 

The applicant further declares that the 

subject matter of this application is .not pending 

before any Court of law or any other Bench of the 

Tribunal. 

	

4.14 	Relief Sought: 

Under the facts and circumstances of the case 

the applicant prays that your Lordship would be pleased 

to issue Notice to the Respondents to show cause as to 

why the relief sought by the applicant shall not be 

granted, call for the records of the case and on 

perusal of the records and after hearing the parties 

on the cause that maybe shown, be pleased to grant 

the following reliefs: 

icy 

'I 

contd.. .8 



a) That the Hon'ble tribunal be pleased toset 

aside the irregular selection of Respondent No.4 to 

the post of GDS SPM, Neghereting EDSO held on 

19.2.2003. 

•b) The Tribunal be pleased to direct the respon-

d9nts to select the appropriate candidate to the 

said post. 

C) Anyother relief/reliefs to which the applicant 

is entitled to as deemed.f it and proper by the Hon'ble 
Tribunal. 

4.15 Interitrelief pyed for: 

During the pendency of this application, the 

applicant prays  for the f011owing reliefs: 

i) That the Hon'ble Tribunal be pleased to direct 

the Respondents to kept in abeyance the Se—lection of 

the Respondent No.4 to the post of GDS SPM,Neghereting 

EDSO till the disposal of this application.. 

4.16 Particulars of IPO. 

I,.P,.O. No.7G607934 

Date of Issue: 9.4.2003 6  

-. 	 Issued from GPO , Guwahati. 

Payable at - Registrar, CAT, Guwahati. 

4.17 List of Enclosures: 

As stated in the Thdex. 

I 
I 

9L,  

... .Verification p9 
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LE_RIFICAIoN 

Mu- 

4. 

I s  Sri Udip Narayan Das, son of Shri Murulidhar 

Das, aged about 24 years, resident of No.1 Neghereting 

Grant Village, P.O. Neghereting, District Goiaghat,Assam 

do hereby verify that the statements made in paragraphs 

are true to my knowledge and 

those made in paragraphs 

are true to my legal advice and I have not suppressed 

any material fact. 

And I sign this Verification on this the 

day of April, 2003. 

(ick? 	 tov' 

Signature 
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L-_QPFrCE OF THE SUPOT OF POST OFFiCES; SIBSAGR bIVJoRHAT: 

V : 

Notification) 

From 

To, 
Supd ri ost Offices.. 	The 	• . 	• • 

Sivs.arjvjsjon, 

• 	
Jorhat-785001 	. 

No 	 Dtd. at Jorhathe 
V. 

V.; 	

• . 	 • O V . V•  

Sub 	Appo...ritment to the post of 

V. 	•± 	' 	 . 

It Is proposed to fi!ll ut he above post. You are t'equesed 
to nominate a4nhirjjflum of 3 candic1t 	who fulfil the following 
eligibility conditicns. It is I reques d to nominate as many c&idi.dates 
as; oss,ible 	The list of noninAted. candidates should be sent to 
reach this office Oil or bef Ore ............ 	no list is 
received within th& stipulated i3/cmimurn of 3 candidates '-
are not nominated., furt.her action wi l'he tketo fill up the 

• 	

V 	iacany ' 	V 	 . 	 '.. H' 	 V 	V 	 •. 	 V 	 V 	 V  

V 	
•V 	

V 	

V 

2) 	. The Vvac&cjjs reserved-fo.1, 	 reserved for 
V 	ny 	mrLtrJ. 	• 	' 	•. 	 V. 

Co V 	 P 	 V 

• 	 - 	 V  

•bove. 18 years and below 62 years of age as on the 
•astVdatex.,ofVreceiptfof app1iction- 

Vi 	•-:, 	•• 	
. 	 r 	 V  

:. i4injmum 2ducaticnal Qualificatibn 	HSIJC/ . Xt 	rtcird passed. 
• 	 V 	 V 

	

V 	
1V :Weightage 1s given for higher (alifiCati0fl 

• V owever.thi s  ctoes not bar the ca:aidates with higher 
• V 	 •ialification frorn.appLying for the'post 	

V 	

V 	
V 

IN Resjder.V::Caflcidate heloning toplaces other than PoSt 

	

• 	

VV 

• 	 ai.ply 	r LheVpost and such candidate 

	

V 	
ioui' shift the resience to po village in the event 

	

V 
•, 	 V 'f hV/her selection. The selected candidate should 

V 	 V 

V rodu a proof to  th: effect within the daLe 
• 	• 	

rescr:r,d by the undo signed, aft-eu selection 

	

V 	 V 	 V 	 • 	
V 

lv) 	 'he 	nddat- e should Lot he in ciccf cc1 rncrnhc oi the 

V 	V. afl chaya V  other. staI :ory bodies V 

he can cddte shoi U Lot be an 1C7C n 	I T( ol other 
I ' 	ncUrnC'r 	fthn" 	

jV 
 Rfl1r4r 

06  

CP 

V 	 V 

V 	 V 	 - 

V 	Iii V 	 V• 	 V 	 f 
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ll applications 	covers cclvoU 	woult be 
f . 	 . 

. specified date, 	time. 	arid Vriue 	by t1i 	concerneL 	apc. 
authority in the presexice of all sch applicants( and 	. 

•.rprentattves) who 	may be desjrou of 	being present at hat 
time. The .s1ectjo 	would 	also be[f±rialised on the same dFe 
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DEPARTMENT OF POST INDIA 
OFFICE OF THE SUPDT OF POST OFICEES SI;VSAGAR DWISION JORHAT -1 

s 	i')p 1Va'ro7 7t42  

fo. 

No—A3 /P/ 	 Dated at Jorhat the 

fr1 	/I EDS" 
Sub-Selection of GDS 1M .................Beith 

................... 

As your name has been sponsored by the empIoytnnt 
Exchange for the above post you are directed to send the application 
Form enclosed here with duly filled in alonwith the following 
certificates to as the reach this office on or befor.. . .. 	103. 
Application received after the duedató will not be entertained. 

1 . Character Certificate from two:Ga.zzeted officers. 
Solvency Certificate from the revenue authority. 
Income Certificate from the revenue authority. 
EducationalCertilicate. 
Land holding documents in your name fromrevenue authority. 

Supdt.91Pst Offices, 
Sivsagr Divn, Jothat-i. 

C1y 



• 	 J)EPARI'MENT OF P051'S INDIA 
OFFICE OF THE SUPDT OF POST OFFICES S1VASAGAR DIVISION 

JORHAT 79$001 

To 

Sri Roman This, Viii & Po Negheritiiig. 
Miss Debajani Das, Viii & Po Negheriting. 
Sri Radhashyaiu Ghatowary, Viii pa &Negheriting. 
Sri lJdipnarayan Das , VIII & pa Neghriting. 
Sri Dhamindra This , Viii & Po Neghe-iting. 
Sri Pankaj kr Das, Viii &Po Dergaoi. 
Sri Rana Saikia, Viii Barichowagaon o Dadhara, Via Dergaon. 
Mra JayantiDas, Viii & Po Negheriling. 

Memo No-A3 / P/ If 	 .. .L.. Ba / Dated at Jorhat the i''....... 

Su 	io 	 ?M W 	'1J....ED 
o in account with 

You are directed to attend this oh e on iJ.. .'C3 at li)00 hours in ci w 
sele.ction of (JDS EPM /.'vv O. Vfi'?(( . . . 	. The Original copies of 
Certificates / 	Documents should be brouØit with you while coming to attend this 
seiection process. 	 ' 
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Suidt of post offices 
Sivisagar Division 

Joi'Irnt 785001 
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ANNEXURE-5 

(Translated copy of Gaonbura letter dtd. 25-2-2003. ) 

TO 

The Superintendent Postal Department, 

Sibsagar. 

Dated- 25-02-2003. 

Sub : Appliáation for Non-Permanent Resident. 

Sir, 

With due respect it is inform that Sri. Rajat Das 

his son Pankaj Kumar Das $is not a permanent resident Of 

the Neghereting Post Office.At present he is residing 

in the Quarter of Dergabn Post Office as is father 

is a Eitployee of Golaghat Post Office. He is a person 

of Palashbari of Guwahati and every body knowns that 

till now i.e. as on 25-02-03 he is residing in the 

post office residential Colony of Dergaon after inves-

tigation by the villagers of Negheriting. 

It is therefore; requested to appoint a person 

who is a permanent resident of Negheriting Sub-Post Office 

to the Post of GDS 5PM with due consideration.. 

Yours, 

• Sd/- Samir afl Das 

4/Gaonbura Negheriting Village. 
Date- 25-2-0 3. 
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IN THE CTRAL AIMINISTnTIVE PII8UNAL 

GUAH&TI BKMCH ;u: GUHATI 

O.A. NO. 76 OP 20 

Shri Udip Narayan Js. 

S..... 4pplican_. 
- Vs - 

Union of India & Ore. 

00000* Respondents. 

- And - 

In the matter of $ 

'Written Statement submitted by the 

respondents. 

The humble respondents beg to submit the para-wise 

written statement as follows $ 

	

1 1 • 	 That with regard to the statement made in pam 1, 

of the app icat ion the re spon dent a beg to state that the se lee t ion 

of appointment to the Post of GDS SPN, Negheritlng EDSO was not 

at all irregular which was made as per J)epartniental rules and 

procedure. 

That with regard to para 2 and 3, of the application 

the respondents beg to offer no comments. 

That with regard to the statement made in para 4, 

of the application the respondents beg to state that it was 

propod to fill up vacant post of GDS 3PM of Negheritlx&g EDSO. 

I 



A N 	was Issued vide no A3/PATegberiting dated at Jorhat 

the 3.1 .2003 mhich copies also endorsed to Inspector of Posts, 

The Pre sident Gaon Pan chayat Neghe riting and the ZDSPM Neghe nt ing 

DS0 for 1nfoiiation and for wide publicity. Accordingly names 

o 7(seven ) candidates were sponsored by the nployment xobage, 

A laghat vide no. OV-1/03/36 dated Golaghat the 13th Januair/2003. 

he candidates were directed to submit their application along with 

olther required certificates on or before 3.2.03 vide no. A3/Negheri- 

ng 

 

DS0 dated dated Jorhat the 22.1.03. Accordingly applications 

were receFved from 8(ei.ght )oandidates including the appication 

Of Sri Pankaj Kr • is ( Re spondent No .4). These candidates were 

:dlireoted to attend this office on 11.2.2003 at 11.00 hi's and they max 

were requested to bring with them the original copies of the 

ertificates/doouments for this selection process vide letter 

dtated 5.2.03. Subsequently the date of selection process was 

iffered to 19.2.2003. As per process comparative chart of 

dand idato s for se leo tion of the EDSPN was prepared where all the J 
61andidates present were signed and in presence of Sri N .R. Saiki1, 

±nspector of Posts, Mariani &th Division and A. Shorne, ASP0sWr , 

jorhat Sri Pan1j Kr. ]s (Respondent No.4 )was selected for the 

iost of GDS 5PM on the basis of marks and landed property documents. 
H 

That with regard to para 4.19, of the application 

ihe respondents beg to offer no comments. 

That with regard to the statement made in pam 4.2 & 

.3 of the app].icat ion the respondents beg to state that as stated 

pam 4 above • 
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• 	 That with regard to the statement made in para 4.4, 

of the application the respondents beg to state that the selection 

the candidates for the post of GDS SPN, Negheriting E])S0 was 

de according to the Departmental proce as and Rules • Regarding 

ermanent residence of the candidate it is to be mentioned that 

as per Chief Postmaster General, Gu'wahati letter no. Staff/24-6/ 

2000 dated Guwahati 10th October/2000 (Ref. Direedtor'e no. 17-104/ 

'3-ED & Trg. dated 6.12.93 selection for appointment to ED posts. 

prmanent residence in village/delivery 3urisdiotion of the ED 

HI
i 

P pst Office nedd not be insisted upon as pr,6ondition. 

71. 	That with regard to the statement made In para 4.5, 

Of the application the respondents beg to state that as already 

Jtated in the above paras that the selection was made as per 

Departmental Procedure. &titable reply of the pleader's Notice 

dted 17.3.03  has already been sent vide letter no A-3/egheri 

dated 21 .3.03. 

8:. 	That with regard to the statement made in para 4.6, 

at the application the ie spon dents beg to state that there is 

nó sietem of giving we ightage to the work experience in the 

partment in selecting the candidates for new appointment. As 

per Departmental Rules, the nominee has got no claim wheresover 

oer the post he works as he works only on responsibility of 

the incumbent of the post. Hence working as nominee of somebody 

s not exit itle him for regular absorption in the said post. 

That with regard to the statemen.t made in para 4.7 & 

4e, of the application the re spon dents beg to state that as 

a ready acs stated in the above paras. 	 I 



-4 - 
That with regard to the statement made in para 4.99. 

the application the respondents beg to state that the selection 

s according to the Departmental Thiles and process. 

1I0 	 That with regard to para 4.10, of the application 

respondents beg to offer no comments. 

1. 	 That with regard to the statement made in pam 4.11, 

of the application the respondents beg to state that as the 

selection was according to the Departmental Thles and process 

IlLstion of setting aside does not arise. 

1. 	 That with regard to pam 4.12 & 4.13, of the appli- 

tion the respondents beg to offer no comments. 

That with regard to the statement made in pam 4.14, 

ot the application the respondents beg to state that as the selec-

ton for the Post of GDS 3PM was made as per Departmental Rules 

there is no irregularities in the process the question of any 

lef to the complaint does not arise. 

1. 	That with regard to the statement made in para 4.15, 

of the application the respondents beg to state that as stated 

pam 4.14 above. 

160 	That with regard to pam 4.16 &4.17, of the appli- 

ct ion the respondents beg to offer no comments. 	- 

The present complaint is liable to be dinissed and 

complaint be held not be entitled to any relief as prayed for. 

Verification.... 
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And I sign this Yerificati.n. en this 	th day 
of June , 2103 . 

(J )e•nent. 

t( '1 DV Q  
4I. of $st *3. 

Sibsagar riviaion, 
IsrbI-78 01 
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